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BEFORE THE NATIONAIL GREENT TRIBUNAL

CENTRAL ZONE BENCH BHOPAL
* ok ok

Original Application No.97/2022 (C2)
IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

Reply on behalf of the
Respondent No.22 (SAJJAN
Polymers)

MAY IT PLEASE THIS HON'BLE TRIBUNAL

Humble respondent No.22 submit reply

as under: -

That the humble respondent has been
made party 1in the aforesaid OA in
compliance of the Order dated
25.7.2023 whereby IA for impalement of

violators as party has been allowed.

That the present OA has been filed
inter-alia seeking relief to stoppage
of non forest activities, illegal
construction upon forest land, illegal

< S



o

352

)

plotting, leve) I

ol foresl land and

not  to discharge untreated effluents

and  industrial  waslo in Khasra No.3

and 10 of Nahargarh Wilclife Sanctuary

and Fco Sensiltive Yone.

That application for impleadi ng as
party respondent appears Lo have been
filed by the applicant without
verifying the facts so far as the
humble respondent is concerned.

The humble replying respondent No 22
is doing its business at plot no G-
677 (A) Industrial Area RIICO. Business
of answering respondent i1s process of
plastic recycling (PVC) from pels of
wires and cables. These recycled PVC
used in the manufacturing of wires and
cables. There is no pollution of any
kind in this whole process. Respondent
unit does not discharge any coflluents
into the drainage system developed by

the RIICO cven though production
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process oI respondent does not release

any pollution which are to be re

or discharge, it is further state tha

the small amount of water is
continuously reused and is not
discharge anywhere. It is further

important to mention here that due to
this work of answering respondent,
there 1is no danger of any kind of
pollution to Narhargarh wild life
Sanctuary. The answering respondent
further made every possible effort not
to violate any kind of act and
notifications issued by the state
Government and Government of India
also. As far as water pollution 1is
concerned, draining even a single drop

of dirty water does not spoil from the

business premises of answering
respondent.
That lease regarding Industrial Plot

No. G-677(A)issued by the RIICO on
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04.04.2018 and thereafter the

respondent sel up the industry and
commenced  business. Respondent is
registered as Ministry of Micro, Small
and Medium Enterprises (MSME) on

26.11.2020. Photostat Copy of the

Lease Deed, MSME Registration, GST

Certificate issued by the Government
of Rajasthan, Electricity Bill 1is
filed and marked as Annexure R-1 to R-
4 respectively.

That There is no pollution of any kind
in this whole process.

That unit of answering respondent is
not discharging of untreated effluents
in Nahargarh Wildlife Sanctuary. The

unit of the humble respondent is

located at a distant piace from the
Sanctuary.
That the contents of the OA as stated

in Para No.l to 21 are denied for want

of knowledge being not related with

Oﬂ‘% A
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the answering respondent No except

Para No.3 thereof.

That so far as contents of Para No.3

is concerned, it is submitted that the

Government of India has issued Gazette

Notification on 8.3.2019 by which Eco
Sensitive Zone of Nahargarh Wildlife
Sanctuary got declared, which cannot
be given effect retrospectively. The
humble respondent No 22 is running his
industry under requisite permission /
license / consent of the State
Government much prior to the said
notification. No new industry has been
established by the humble respondent
nor expanded of existing industries
nor permitted to it within the
boundaries of Eco Sensitive Zone. The
humble respondent 1s not discharging
any untreated effluent from the unit.
The applicant may be directed to

submit strict proof to substantiate
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the allegation of discharging

untreated effluent in the Sanctuary.

That the aforesaid submissions
sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it is in the interest of
justice to consider the same as reply
and accordingly dismiss the OA against.

the respondent.

It is, therefore, most humbly prayed
that aforementioned reply may kindly
be accepted and taken on record and
answering respondent No 22 is not
doing any non forest activities, and
not to discharging untreated effluents
and industrial waste in Wildlife
Sanctuary and Eco Sensitive Zone and

accordingly the OA may kindly be

-

dismissed with costs.
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O
Yours’ Hu$bje Fespondent

SWQ n )vgzyrough Counsel
{Skfv Narayan Bohra, Iskandh Sharma}
Advocates

Enrolment No. R/465/1994

Mobile No. 94140-74734 76658-37411

Email: advocatesnbohral969@gmail.com
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL
Original Application No.97/2022 (CZ)
IA No.48/2023
Kamal Tiwaril
Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF REPLY

I, Hbdmraj Jain s/o Shri Pratap sin
Bhansali aged W= years, Pr

Sajjan Polymers Plot G-677(R), JXI1E,
Jaipur do hereby take oath and state as
under: -

1. That being authorized signatory O
the respondent No.22 I wel
conversant with the
circumstances of the
competent to swear this affidavit.

2. That annexed reply has been dr
the counsel under my t
which is true and correct to the Dbes
of my knowledge and belief Dbased o
office record and legal advice.

25
( onent)
VERIFICATION
I, the above-named Deponent do hereb
verify that the aforesaid d t 1
true and correct to the f

o

knowledge, belief and
suppressed any material the
me GOD.
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THIS LEASEAGREEMENT madeat....‘..///}:..... (e .iindh
o NRAR I ]
in the year two thousagnd .....Q.}f.lwlz,g ........... betweei*Rafadhan State Industrial Development &
Investment Corporation Limited, Jaipur, Incorporated under the Companies Act., having its Registered
Office at Udyog Bhawan, Tilak Marg, Jaipur - 302005 (hereinafter called the Lessor which expression
shall, unless the contextdoes not so admit, includes its successors and assigns) of the ONEPARTAND
/D2 [ R i
YEAS RIOucvorsiioreseesevssseressieie semssnesissnss fonesassitns
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o RIICO
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. WSS, osoorsvosssssssssassassssssssssasssnessssssssssssos -
1 4 2 Company registered under the Corppanies Act 1956/2013 and having its registered office at
i [ S ————
a OR
asociety registered und, the Rajasthan Socictics Registration Actand having(s registered ottice at
e | “ ?(’2‘\" i
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atrust registered under Indian Trust Act/ Rajasthan public Trust Actand having its registered oflice at

e g RN Industries . eon LN frdusteias
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W) Pl

t« said Lessor (Corporation) planned the land into plots for logsing out‘izd‘

. ) »
o § miurnal Az ~d G

 sreciion/settingup)

23 WHEREAS the Lessor has agreed to demise and the Lessee has agreed to take on lease,

e oo of land kmown & plot NO..--- 0 B3 E LR nsnnn OR the terms and conditions
terergfter aopering for e pUPOSe of setting up an industrial unit for manufacturing
cdea| febpirafda, _ znd /ot eny other industrial product that may be allowed to be manufactured

<, the Legsor in wiriting according © the fzctory byelaws designs and building plans approved by the"

micipe) or et compeient zuthorities.

AND WHEREAS mz Lessor hes nended over of shall be handing OVer
: ....J orindue course oftime.
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TrenmsEs L TEEES CTL oo sesrrereim et TTY TSR S S ST S

>'ov:frmSLEA5EAGRmmT SVITNESSETHASFOLLOWS:

Iz considerziion of the covenznl 2nd zgreements herein contained

sea¥ienrer Afro g

of D BT Frriesererecrcnrieresnece (Rupees ..
sorerrds the zommal/ons Hme economic rent (sirike out which is not applicable) and the receipt

fere of the lessor bereby ecknowiedges, the lessor doth hereby demise to the Lessee the ploton
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+2nd is more clearly shown in the attached site plan TO HOLD the said

i foz s7id plots of land

their zppurtenance unto the Lessee for the term of ninety nine years from

deprieed premises with thel

€8E......s mrvenssesrerme ok R ...Day of.......... SeP..n

Ver....... .,,,.5’_,?.gf«‘,,,.,.,.......,.,.,,..exccptandalwaysreservingtotheLessor:

72, Arigaits ey water mains, drains, sewers o electric wires under or over the demised premises, if

‘epmet rersssary by the Lessor or s SUCCEsSOrs and assigns, in developing the area.

T Tl > - - » - - . N
i(5) Full right and utle to all mines znd minerals in and under the demised premises or any part

et

Ay o bernry = .
] ihding and peying thereof unto the lessor by 31st day of July in each year in advance the yearly

vesri rEo A, . .

yeas, provided, bowever, the enhancement in rent al each revision shall not exceed 25% of the

rersraveoie for i Cod vl . .. ,
payzie for tae period immediately preceding revision. The quantum of rent determlned bY

el 2 %

re Lessor snzll be finzl, co veiv T . ) :
- : , conclusive and binding on the lessee and it shall not be questioned In
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Pr%wdcd further that in case the Lessee creates charge in favo
~jndurial Finance Corporation of India Rjasthan F “Inancial Colpo
I 3& IDFC, SIDBI, Exim Bank, Co-operative Bank and other Pu.bhc n

ﬂ%m '
s&:lc Instisdtic

o i{fatter described as financing body or bodies) for any dcvulopmenﬂbw%aﬁ.ﬁ im/iton
seurity of the premises hercby demlsed und the buildings and machineries built upon or

2% ~ffixed Wereto, first nharge of the Lessor shall ik sécond to the charge of the financing body or

Lk i Pt ks

bodies provided financing body or bodies obtain prior permission from lessor for mortgaging the
lease-deed and keep a specific clause in their mortagage deed that breach of any of the conditions
of the these presents (Lease Agreement) shall be treated as breach of the conditions of their
mortgage deed.

Provided, however, that the above provision shall not operate where land is allotted on
instalment system or 100% development charges of plot are not paid by lessee and/or sheds are
constructed and allotted on hire purchase basis by the lessor. In such cases, the lessee could
create first charge in favour of financing body or bodies on land / or building as the case may be,
with the condition that the balance development charges and / or cost of shed as the case may be,
shall be remitted to the Lessor by the financing body or bodies in whose favour the charge has
been created, if thc allottee fails to make payment of the balance amount of development charges
and/or cost 6f shed in time. In case, the allottee fails to make payment of the balance amount of
cost of land and/or the cost of shed then the Lessor shall have right to resume possession ofthe
land 1rrcspect1ve of first charge of the financing body or bodies onthe plot.

Provxded further that the collatcral security of plots for loans for any purpose for himself or
others would be allowed to be created only in, favour of ﬁnancmg body bodies mentioned in
proviso to clause 1 of this Lease Agreement subject to ensuring that the Lessee has cleared all the
outstanding dues of the Lessor and there is a condition of collateral security in the sanction lettér
of the concerned financing body or bodies./

| AND THE LESSEE DOTH HEREBY COVENANT WITH THE LESSOR IN THE MANNER
| FOLLOWING:

2(b)

20) T

\
{a‘ﬂg : R ”\gn't\ge Ao
A2 - “cg\s"“j‘,\\\'?\m 0 ( WD .
: o v P

2(a) That the Lessee will bear, pay and discharge all rates, taxes, charges and assessment of every

description which may, during the said term, be assessed, charged or imposed upon either the
landlord or tenant or the occupier in respect of the demised premises or the building erected or to
be erected thereupon.

2(a2) The Lessee shall pay the cost of the plot calculated at the rate decided by the Lessor for each

Industrial Area. The lessor reserves the right to enhance the cost of land if the compensation
payable under an award is enhanced by any competent court subsequently.

That the Lessee will bear, pay and discharge all service charges to defray recurring cost incurred

on Industrial Areas, which may during the said term be assessed, charged, levied or imposed and
revised by the Lessor.

That the Lessee will obey and submit to the rules of Municipal or other competent local authority
now existing or thereafier to exist so far as they relate to the immovable property or affect health
safety, convenience of the other inhabitants of the place,

For R.M. Industries For R.M. Industries
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2(d)' Tha the Lessce wil] cr/’(cl‘v(hc,mddz}riul uniton the demj

plan and wij| commcw\ch) slruclfo;'iécﬁvlli;?

production withip s periad of thrédears i,
X \ g
Possession, whicheyer be‘vég{rliér, orvi ! 5] extended period g9 may be gf]4

SRR, - A
inwriting atjts discretion on pnﬁﬁﬂxgﬁﬁcmio

N charges gr otherwige, g
Provided that unutilised land of the allotted blot or plots sﬂall revert to the leggor o\iz{ ;
prcscﬁbcd/cxtcnd_cd period for starting production / expansion of the unit,
/
2(¢) That the Lessee shall not use an

2(f) Thatth;é Lcssee’shallitake allm
2(g) Thatthe Lessee will provide and maintain in

2(h) That the Lessee w1ll not carry on or permit to be carried on. on the demised premises an
obnoxious trade or business whatsoever or use the same Or permit the same to be used for an

religious purpose or any purpose other than for the industrial purposes as aforesaid without tt

1o be done, on the demised premises or any part thereof any act or thing which may be or grow
bea nuisaz,]cc damage, annoyance or inconvenience to the Lessor or Local Municipal Authori
orthe owner or occupiers of other premises in the neighbourhood,

2(i Lessee will not without the previous cosent in writing of the Lessor, transfer, sub-leas
o SIT'C ish, mortgage sub-divide or assign his interest in the demised premises or tt
suk’>l‘{!1 rel ’flq;; ,rhcreon or both as a whole and every such transfer assignment, relinquishmen
o, S""?b: ision, sub-leasing or subletting shall be subject to the condition that
mongagc’/sa'l..lss;gxll?;c shaill be bound, by all the covenants and conditions herein contained and b
l:l;:vt:;flc to the Lessor in, all respect thereof,

if ime i dy or bodies mentioned a
ide that if at any time the financing bo : ed :
o furﬁlellase or assign the mortgaged assets in the demised premises in exercise .of an
&?kc Over,‘ - i;, it by virtue of deed or deeds executed in its favour by the Lessee at the. time
nw‘vfhmll]fan orloans or under any will for the time being in foroe, the sale, lease o assignmer
taking the 2 » il
j i onsent of the Lessor. custrie
Vim x SUbJec'tw vy For R.M. Industries For R.M. In
oa
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(st neerilone or ot dooument b nﬂ}fllnif
dhall IEIIIMH for 7dn ﬂ"‘l'""r“f wie bl uu’mnﬁu
cuny out thiy cundltlon wJ’I'I ::I::womun OftheLesuor AMID 1 herohy covpnumicd thad ’"”Uf'fw
Aurcemcm for l}\‘cnch et hout prejudiee 1o the tlght of the Lessor to determine (s | cine
However, If he' lc:mnou {i n': lc e el sty o 10 g ol
withing 60 dnyyonm ‘”ﬂuoiuuo,u dignolved wid no ‘wuccensor’ In Interunt [y’ there or npipolnied
v the Lessor alfoll be entiled to delermlng thin Agreement,

l
1 i‘:

2(]) That Lessee will
wmkmcn . permit the menibers, officors, uuburdluutco of the Lessor and their cmployed
pmm,m Il‘hp::ﬂmnu At all reasonable timey of (he duy fo cnur nlo und upon the demlyed
wd the buildings crected thereupon in order (o fnspect the name,

2(k)  Thatth
found e Lessce will not make uny exenvation upon any pirt of the demised prembscy cxéept for
oundation of building und for feveling nd dregsing the area,

2(l)  Tha . wi
) L,l the Lessee will not erect or permit (o be erected on any part of the demised premises any
slable: or g g . "
les, sheds or other structures of any degeription whatsoever for keeping house cales, dogs,
poultry or other animals exceptand in so faras may be allowed by the Lessor in writing,

2(m) That the Lessee will neither cxercise his option of determining the lease nor hold the lessor
responsible to make good the damage if by fire, tempeat, flood or violence of any army or a mob
or other irregistible force, any material part of the demised premises, I wfrolly or partly
dcsuroycd orrendered substantially or permancently unfit forbuilding ]‘DUI'F‘!OHC.

2(n) * That the Lessee shall apply for permission for any change in the product or production capacity
or process of manufacturing to the leasor. However, lessee proposing to set up polluting
industrial unit under red category or sclting up effucnt discharging unit shall be required to take
wrilten permission from the Lessor before initiating any change in their manufacturing product.

2(0) * Ifduring the term of the lease, the lessce or his workmen or servants :

(i) injureordestroy any part of building or other structure contiguous or adjacent to the plot

of land hereby demised or

@iy  keep the foundation tren
weatherthereby causingany in jury or damage to contiguous or adjacent buildings or

(iiiy ~ dig nnypi.ts near the foundation of any building thereby causing any injury or damage to

such building,
within three months as may be assessed by the Lessor’

the Lessee shall pay such damages thereol’
dumage or lhe amount of damages pnynblc therefor

whose decision as to the extenf of injury or

shall be final and binding on the Lessce. ‘;2, -
rﬁ%&gﬁm RICO

Z(P) That The Lessee ahall also abide by the terms and conditions of
Disposal of Land Rules, 1979 and amendments made therein from e 10 time, The letter of

ches or other pils on the dcnu’acd land open or cxposed to

Fj‘“""""“’“""" For RuM, Industrles
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Notwithstandin i A
/ ; g anytiing! hereif ) : - i

Lessor any breach by \TE \K"i ore eohtiiiped If there shall have been L(f/ 4

e ¢
\ bn|1qior1i O the
covenants or condin AR e iy
ants or conditions' ey before o6

eLiessee oRISY tha/persin ¢ Ihinfl ¢
ce QR by th .,_%%rsdn c(l.lnimlng through or undlq ?)F(ofﬂ?,qﬂ]m
a3 \ \ an : abser|idd Mot
and 1 particular without prejuctéd i s e, ‘ SN Obscr{\d ot / i

any amount including interost duc lhc-ﬁ‘;::::::l:}’ cl>f' .thc sub-clause, subjoct kg.hJ\c“cGP\fiéﬁ?or if
same shall have been demanded by the Lessor or i;:";ig unpaid for a period of QQ‘Elg_yq'égtﬁthc
here by Sreated/ vested. is adjudged insolvent and 1: ‘l’”““ o pcr'sons )
befiite spcciﬁed;‘iishau o I o ' if this r‘Tgrccmenl is determincd a3 herein
s 're;sﬁe'ct o r,t c.Lessor without prejudice to any other right of action of
court of I} upon the dem'y drcach‘of this Agreement to re-enter without taking recourse to a
P shaj‘l A C:: premises or an.y part thereof in name of whole and thereupon this
B presents sl Su}:nd . 1.SfE and determine and the money paid by the Lessee by virtue of
rotover Bonr vhe Eimt “0 eited to the Lessor without prejudice to rights of the Lessor to
thereon st : money that may be payable by the lessee hereunder with interest
s s ercent per annum and the Lessee shall not be entitled to any
pensation whatsoever,

Sk ‘i :]og‘:d:i:;z Sa-t;l::tst::: Lcsse'e.shall be at 1iberty. to remove and aj.:'propriate to himself

! s ctures, if any made by him and all materials thereof form the
demised premises after paying up all outstanding amount including interest up to date and all
municipal and other taxes, rents and assessments then due and all damages and other dues
accruing to the Lessor and to remove the materials from the demised premises within 3 months of
the determination of the Lease and in case of failure on the Lessee's part to do so, the buildings
and erections standing on the demised premises and all materials thereof shall vest in the Lessor
and Lessee slha.ll then have no right to claim for the refund of any money paid by him to the Lessor
and upto that time or to claim any compensation for the structures and materials put up by him on

the demised premise or breaches.

. Pn-)vided further and :always the right of re-entry and determination of the lease of the industry

not be exercise if the financing body or bodies remedy the breach within a period of 90

shall
y the Lessor no the financing body or

(ninety) days from the date of notice issued or served b
bodies regarding said breach or breaches.

All legal proceedings for breach 6f the aforesaid conditions shall be lodged in courts situated at
Jaipur and not elsewhere.
- demised premises for breach of aforesaid

Any loss suffered by the lessor on a fresh grant of the
under him shall be

conditions on the part of the Lessee or any person claiming through or

recoverable from the Lessee.
n required to be served hereunder shall be deemed to have been

Any notice or communicalio
ered Acknowledgement, speed post and

sufficiently served on the Lessee if, served by Regist
f‘

signed by an Officer of the Lessor and the services shall

of which the reglsieredletter would in the ordinary course be

be deemed 1o have been made at the time
delivered even though returned un-

served onaccountof the refusal by the Lessee or otherwise howsocever. | 02{ 1
a6 5 industr ag Yan
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er the unit
th unit goes mtocommercm] pmduumnonm
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deposit cmm

- ity depositshall stand-forfeited whenoyer th f

in the leask agreement, "Wﬂﬂﬂ rcuch
!

ovided that the expressi o ‘
5 iththe fiun p ressu?n Managing Director shall include the person who is entrusted by the
Lessor with the functions similar to those of the Managing Director.

3 () Evervbdlspute , difference or questions touching or arising out orirt respegt of this Agfccment or 1
the subject matter thereof shall be referred to the sole arbitration of the Collector of the d1strlct
wherin the leased plot is situated or any person appointed by }um the deGlSIOH of such arbitrator
shall be final and binding on the parties. W )

(i) Thestampandregistration charges on this agreement shall be borne by the Léssec,

INWITNESS HEREOFTHE parties hereto have set theirhands this day...- B L

& OfthEMOHLhOf Wmtheyearﬁ‘?/g= T

For and ot a;f;oﬁnggmhnl MJ@QS; f e
Rajasthan Staté‘lﬁ'dhktﬁnl Ijgveiioiament 5
and lnvestmeut Corporation Limited .

Signature of Witness :- For and on behalf of Lessee :
' ' WSRMJ:NO/‘QW@ ................

(Proprietor / Pe\:?:er/ Director / Trustee)

For R{fLIndus ™" For RM. Industries

NAME, evvessrsnsns et
in capital letters Q‘Qﬂ:\capi Jett g
in capi ) lgig:, FS) i

Address

)

9

\ddress :
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UEFICAL \DDRESS OF
ENTERPRISE

DATE OF INCORPORATION
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PRODUCTION BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODES

DALE OF UDY AN REGISTRATION
Forany avastanee, vou may contacl:

Wi NIPLRCITY

IONINAILL JAIPLR
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Mivko

UDY
REGISTRATIONAM

CERTIFICATE

MANUFACTURING

VDV ORI poasies

SUIAN POTYMERS

General
S\f. Ldeg Wwatnnr Memecar dom Uria Name
VORI SAUAN POLYMERS R D
P Vows Bl Na Gt Name ef Promisen Baddag ROADNQ 92
\gge Y e o S ANWREN N
e L b . S L LT 2 -
Riad Movee Lave AR AREY [N JAFLR
Mak RAJUTINN Doz JATUR, M 200
Madae SRNNT Ema MR ZGMAILCOM |
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o
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(Amended)

ot

Government ol Indin
Form GST REG-00

JSce Rude 10D
Registration Certifiente

Registration Number 08 ARSI PIS0CLA

Lonal Name PEAMRAJ JAIN
\ / Trade Name, iranm [SANAN POLYMERS

> (N

astitation of Business j pProprictorship
-4 Address of Principal Place of [ G-0TTA ROAD NO 9, F-2, VR AREA, Jaipur, Rajasthan, 302013

Business

s Date of Liabilin
T ) R .7 o . N . a9
o Date of Validiy From 10/12/2017
E, Tape of Registration Reaular
|
\
|
A Particulas ol Appron ing Authority y
|
|
|
Nignane |
]
Nanme |
Dosmgnatien ]
Oice

23082018

Date of issue ol Certnficate l
Graton cerifivate s required o be prominently displayed atall places of Tasiness Office(s) i the State

Note The reg

ally spnad Ropns Ve Corihioaty sestindl Based onthe deemaed approval of apphic o en




368

place of Business(s)

Details of Additionul

GSTIN OSABZPMSSOCZZJ
HAMRA! JAIN
P()LYMIiRS

) in the Stale

|.cgal Nam¢
Trade Name. rany SAJIAN
Toual Number ol‘Addilional Places of Business(s

Annexure A
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JAIPUR VIDYUT VITRAN NIGAM LIMITED

(BILL FOR LARGE INDUSTRIALlSCHEDULE LT/HT-5 TARIFF CONSUMER)
- - -
Avaliable Socurity Deposit agalnt (Amount i
Rs.)

Regd Office
Vidyut Bhawan Payment of this bill should be mado at colloction
Janpath contor of
AEN_G-I_VKIA 1,Elec. Consumption 127524

Jyoti Nagar, Jalpur -
AEN Mob. No.:2333565 2. Meter Security

JVUVNL PAN AABCJEITIK
Phone :2333565

GSTIN
3. CTIPT Security

0BAABCJIE3TIK1ZT
1SN CODE: 2716
:'c 210471006969 Acc No. 93940001 Consumer Status R Bill No.:, 072313344 -GS‘TiN" + null
B ! p WClass | Ronding Date DuoDate O = | i SR Aame 4
Billing Month | Tariff Codo Ind.code | - accuracy Bill Issue Dato Paymont Bl Duracation e Consumer's Name & Address
[
R R Ms R M Indust am b G-
202307 8011 “ 25 202307 03-07-2023 13-07-2023 1 PR RO NO 92 e e APUR
Voltage Of Motering On Sactloned CPP Capaclty Contract 75% Of Contract | Consumer Mob
Supply HTILT | Load(HPIKW) (KVA) | Demand(KVA) No G677 ROADNQ 9F2 VKI EXT
“ 1] 120 90 9829011295 AAQFR§424D
> . ED EXEMPTION DETAILS ROOFTOP SOLARDETAILS . =" i
Reate of Exemption Exsmption upto Base Unit Progresive Unit Capacity Meter - - CMF <. Generation
0 32582 0 0 0 a
(A) METER READING'& CONSUMPTION : Consumeor E-Mall : hamragain@gmai.com Billing_cycle:
Meter No. Nature Of Meter Prosent Reading Last Reading Difference Multiplication Consumption Gross Consumption
1 2 3 4 (3-4=5 Faclor = 6 (5 x6]=7 A o
Tea1a 1 KVA 29.76 0 2976 3 8926 8928
418414 2 KVAH 346162 3 3413836 47787 3 14336 1 14336 120
4164143 KWH 323706.2 3193021 4404 1 3 13212 3 13212 39
Biliing Demand Av. B.F, “, Tesll(?'sel|'|t accoss Net KWH Cons. Tn‘BlIIl at Sundry Units DriCr KWH Consp. Off Peak Consumtion Base Month/New
nits . LIP rate 3 For MIS Purposg . (00:00't0 06:00) Gonsumption
90 0922 0 132123 0 132123 9156 172323
—_'—___,—_________ )
(B) CHARGES & SURCHARGES i
]
Fixod (3) Total
Energy Charges Charope 142) Excoss Domand Difforence of Ca TransformerruntiDeforred
ppin; untiDeforre
1) (2)9 ‘Rs ) P Surcharge : Powor Fnclor 3.'{"}7“',}'_90 Energy Chorges 2 CTPT Rent Fixed chargesirabate
I L . .
| SfaaE TS 24300 120749.79 0 0 200 .
. —]
peak Hours DETAIL OF FUEL SURCHARGE - ;
Consumtion TOD Surcharge - INCENTIVES & REBATES
o 910 10:00) Rate Amount PF Incontivo Load Factor Robato TOD Rebate Incremantal/New Rebate
|7 e 17133 0.07 195916 0 o
| -50.13 +755.56
| Unpald FNB L.P.S onOld LPS on Curront Duos L.P.S. on FNB CURREN
| Arcoars | T ND CURRENT ED GURRENT WCC CURRENT UC
| "‘ M 0 u 122414 59 584 92 N33 23 - ‘
—] 32120 0
| CURRENT TCS Totel Current ARREAR ND ARREAR ED ARR —
| —
EAR WCC ARREAR UG ARREAR TCS ARREAR TOTAL ’
[’} 170560 74 0 0 h 0 —
0 9 n |
NET W.C.C. NET UG- |
. ! NET TCS Not Payable Amouint |
137123 0 —
0 120602 [
One Lot Twunty Thrse Thioussn Gix Hundred urd Thirty Two Hupuen Only Misc, Dublts(+) / () = T “
_____ ————
1 77 solar LO Amt l " DEUCR EI.D |
— e e———— — - —— 7 o}
I - 5
— =
Bonuliclary VYL ) —— e — o ——
Bank Dotolls for snaticaly
paymonl through I 6C Cudy . YEGBULMBNOG
RTGS/NEF] Account Mo JYYNLTZI0ATI006WEY
vusy ppy Uverive! Ledger Kevpur
AR a
1 Qi | | AAQEIB] R A QWA Q1A e Signato,

(£ &0 For Instiuctions pnd €000 et plc. ph

Notice: if the amount of this pill I not pald In 16 doys from the duu date inuntiuned for payiner
“or soction 56 ‘A’ of thu Electricily Act 2003 without any lurthur informatlon / "wllllm vonnectian ls llable (o by
i cu

disconnccted un
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A

BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

Original Application No.97/2022 (C2Z)
IA No.48/2023
Kamal Tiwari

Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF THE DOCUMENTS

I, Homraj Jain s/o Shri Pratap Singh
Bhansali aged W3 years, Prop. Of M/s
Sajjan Polymers Plot G-677 (A7), VKIA,
Jaipur do hereby take oath and state as
under: -

1. That being authorized signatory of the
respondent No.22 I am well conversant
with the facts and circumstances of
the case and am competent to swear
this affidavit.

2. That annexed documents Annexure Rl to
R4 is true and correct Photostat copy
of the original / office copy.

( nent)
VERIFICATION
I, the above-named Deponent do hereby
verify that the aforesaid affidavit ig
true and correct to the best of ;nd
knowl edge, belief and [ have l\gnr
f-,u[;[;rt;.';:,‘r;:j any material (horei “.
me GO, lerein,  so help
Q;i?pb
(Daponent)
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL
ZONE, BENCH, BHOPAL

Original Application No. 97/2022 (CZ)
IA No. 48/2023

Kamal Tiwari
Versus

Union of India & Others

‘ . AT T NATA -
Know all men by these gresents that I/we the undersigned ?.‘Nl.‘...\f‘.ﬂh\h“. LR A B N SR

Son of Shri ShEy (P¥TAP Syraw branepiident of A8f “\q

.......... RLOT. O B DA WRREE R TIRARY s

in the above case do hereby make, constitute and appoint Mr. Shiv Narayan Bohra, Iskandh,
Advocates, my/our true and lawful attorneys, for my/our name, and on my/our behalf to appear
plead and act in the said case, and more particularly to draw, make, present, withdra.w, .amend
represent and verify petition, plaints or written statements and to make, present applications or
petition in the court, to present, withdraw and receive documents and any money from the court or
form the opposite party either in execution of the decree of otherwise, and on receipt of payment
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to
appear, conduct and plead in all such writ/appeals/revisions and reviews, and to do all other
lawful acts and things as effectually as I/we could do the same whether being personally present or
otherwise, my/our said counsel is/are also hereby authorized and empowered to instruct, engage
or appoint any other any other counsel or counsels to appear, plead and act with or for him/them
in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such
counsel or counsels shall be equally and similarly and binding on me/us as if done be my/our said
counsel and as if done by me/us personally. I/we hereby agree that if any part of the said counsel’s
fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour
or at any other place except the usual co'urt premises ,then my/our said counsel will not be bound
to appear before the count. T}le counsel’s fee now settled and agreed to is in respect of this court
and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to
fresh fees I/ we also agree that if the case be dismissed in default or it be proceeded ex-par d
any circumstances whatsoever the said counsel shall not be held responsible for the’ Si;“:}’ u?k‘eﬁ
whatsoever my/our said counsel shall do in connection with the said case, [/we do h -‘b P
ratify and confirm .any costs awarded in the case at any time in my/our ’fa\'om- Qhalellsrd\l’ 1‘?%:‘;:: t:
the counsel's claim and shall be payable to him/them in addition to his/ their fees in the ¢ ﬂse.} art ¢

IN WITNESS WHEREOF I/ we have hereto set o
p) NPis)

at -&'—\1\)\1\)- the 2 5 o« 4 P\;y /Gt«lll‘]lj(::;d(:;)
said counsel(s) S anddelivered to the
COUNSEL Y CLIEN
S N < rr S

9 \ K\(/\(}b o3 (s)
Shiv Narayan Bohra, Advocate [y
Enr. No. R/465/1994 Ly -
Mob. 9414074734

E-mail: .\dvumlranlmhmrwﬂwgnmil.mm
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 6:00 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:22 (Sajjan Polymers )

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

@ Reply of OA 97 2022 fpr Respondent no. 22 Sajjan Polymers.pdf
5492K



